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SUPREME COURT COF | NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Civil) D. No(s).5523/2007

(From the judgenent and order dated 01/02/2007 in WA No. 88/2007 of The
H GH COURT OF A. P AT HYDERABAD)

R S. REBECAMVA Petitioner(s)
VERSUS
DI STRI CT COLLECTOR, KURNOCL Respondent ( s)
Date: 10/12/2007 This Petition was called on for hearing today.
CORAM :
HON BLE MR JUSTI CE H. K. SEMA
HON BLE MR JUSTICE V.S. S| RPURKAR

For Petitioner(s)
I n- Per son( NP)

For Respondent (s)

UPON hearing counsel the Court nmade the foll ow ng
ORDER

Even on second call none appears. The special |eave

petition is disnmssed in default.

( PAVAN KUVAR) (ANAND SI NGH)
COURT MASTER COURT MASTER



